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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 141 of 2026

Brahmkant Singh
..... Petitioner(s)
Versus
State of Uttar Pradesh and 5 others
..... Respondent(s)
Counsel for Petitioner(s) : Anil Kumar, Ashutosh Sharma
Counsel for Respondent(s) : Seema Agawa (S.C.), Avinash

Chandra Srivastava

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. This petition has been filed by the petitioner seeking direction to the
respondents to construct a permanent public road in Village-Tars to
Village-Rampur in District-Mathura and also connect the same to the
main road.

2. A perusal of the petition indicates that the petitioner and other villagers
have been making representations for the construction of the road,
however, filing of the petition before this Court seeking a mandamus in
this regard, cannot be countenanced, inasmuch as, the sanctioning of the
construction of the roads depends on severa factors including the
availability of funds as well as the priority required to be given to other
competing interest.

3. In that view of the matter, no direction, as sought, can be issued in the
present petition, however, it is expected of the respondents to examine the
Issue, as raised in the petition.

4. The petition is, therefore, disposed of.

(Kshitij Shailendra,J.) (Arun Bhansali,CJ.)
February 13, 2026

Jyotsana/Mukesh Pal
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